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09.12.2019 -  The Appellant has challenged the order dated 2nd December, 

2019 passed by the Adjudicating Authority (‘National Company Law Tribunal’) 

Principal Bench, New Delhi which reads as follows: - 

“31  Learned Counsel for the petitioner has argued 

that all requirements of Section 7 of the Code for 

initiation of Corporate Insolvency Resolution Process 

by a Financial Creditor stand fulfilled.  In that 

regard, he has submitted that the application is 

complete as per the requirements of Section 7(2) of 

the Code and other conditions prescribed by Rule 

4(1) of the Insolvency and Bankruptcy (Application 
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to Adjudicating Authority) Rules, 2016.  He has  

further submitted that the details of default along 

with its dates have been clearly stated in part IV 

along with all the minute details.  There is 

overwhelming evidence to prove default and name 

of the resolution professional has also been clearly 

specified.” 

 Having heard learned counsel for the Appellant and Respondents, we are 

not inclined to interfere with the impugned order.  However, we accept that the 

Adjudicating Authority will deliberate the issue on 8th January, 2020 when the 

matter is fixed and dispose of the matter expeditiously which is pending since 

long. 

 The appeal stands disposed of.    No costs. 
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